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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 492 OF 2022

IN THE MATTER OF:

GREEN WOOD CITY VILLA JAN WELFARE SOCIETY & ANR.

...APPLICANTS
VERSUS |
GODWIN CONSTRUCTION COMPANY PVT. LTD. & ORS.
...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF THE RESPONDENT
NO.2- MEERUT DEVELOPMENT AUTHORITY

MOST RESPECTFULLY SHOWETH:

1. That this application has been filed by the Applicant under section
14 and 15 of the National Green Tribunal Act, 2010 (hereinafter
referred as “NGT Act”) seeking various reliefs.

2. That the Respondent no. 2 filed its reply to aforesaid application
before this Hon’ble Tribunal on 06.01.2022.

3. That this Hon’ble Tribunal vide its order dated 09.02.2023 was
pleased to pass the following order:

“12. Respondent No. 2-MDA, being an instrumentality of
the State, cannot take the excuse of non-payment of external
development charges jfor non-issuance ~of completion
certificate for indefinite period and is, therefore, directed to
take appropriate steps for completing the process of issuing
of completion certificate for protecting rights of the

residents of the colony, without prejudice to availing of its

N
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legal remedies for recovery of external development charges
Jfrom the respondent no. I-the Project Propoment. Since,
Respondent no. 5-MNN is under .s*z‘arutofy obligation o
ensure proper collection, processing and disposal of solid
waste and sewage, Respondent No. 5 is also directed to take
requisite steps to take over the colony in question subject to
availing of appropriate legal remedies agdinst the Project
Proponent.

13. Additional reply by Respondent No. I-the Project
Proponent, Action Taken Report by Respondent No. 2-MDA
and Respondent No. 5-MNN and reply/response by
Respondent No. 6-District Magistrate, Meerut be filed
within six weeks by email at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR supported PDF and not
in the form of Image PDE "’

4. That pursuant to the aforesaid order, a cmmnitte:e comprising of
Chief Town Planner, Executive Engineer and Town Planner was
constituted by Vice Chairman of the Respondent No.2, as per the
prevailing procedure of the Authority for conducting spot
inspection of the site in order to ascertain as to whether the
completion certificate can be granted as per the bye laws of the
Authority.

5. It is clarified that the project proponent i.e. God\{;fin Construction
Company Private Limited has till date not applied for grant of
completion certificate, but the committee was constituted in view
of the order dated 09.02.2023 and spot inspection was carried out
in order to ascertain the status of internal devélopment of the
project, which is the integral part for granting the completion

certificate,

e
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6. The committee visited the site on 01.04.2023 and submitted an
inspection report to the Vice Chairman with the 1:°ecommendation
that granting of completion certificate in view of the deficiencies at
the site in terms of the approved layout would be in contravention
to the bye laws of the Authority. The observations of the
committee as per the inspection report are as under:

a. The construction of roads at the site has been completed,
however, at the time of inspection by the Committee members
it was found that, some roads were in a dilapidated condition
and some were found to be partially constructed.

b. It is found that, construction of only few drains in front of Villa

‘Houses has been carried out and since, construction of
maximum number of drains is still pending, it.has led to issue
of water logging at the site.

¢. Further, after the construction of internal sewer line, sump well
and pumping station, the same was found to bé connected with
the sewer line constructed by the Authority.

At the request of Green wood city, the sewer of the colony was
connected to the manhole of the Vedvyaspuri trunk sewer line
constructed by the Meerut Development Autﬁ01ity by laying
pipeline of 200 mm dia. near the Green wood city. It was
informed by the residents that the said sewer line got damaged
due to expansion of NH 58 and construction' of flyover. The
inspection of the same was also carried out and the sewer line

was found to be damaged, due to which the disposal of sewage

\’\NS»L/
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of Greenwood colony was not found in trunk sewer line of
Vedvyaspuri. For sewer disposal line, again aIi estimate of Rs.
36,27,118/~ has been prepared, which is under tendering
process. After tender, the disposal of sewer would be done in
the said trunk line.
Here it is to be clarified that the disposal bf the sewer of
Godwin Colony depends on the condition that the disposal of
the sewer in sump well is through internal sewer line as per the
design of the sewerage system.

d. As per the layout plan, out of the § parks, the work of
development of 3 parks is remaining.

e. The arrangements for solid waste management have been done.

f. The street lights have been installed.

g. The work for the planting of trees has been completed.

h. The balance amount which was required to be deposited by the
developer on account of External Development-—Charges has not
been deposited in the treasury of the Authority despite the
orders of the Hon’ble High Count.

i. The Baghpat Road has been joined with the internal road of the
Colony, however, as per the sanctioned lay-_out plan, 18.00
meters wide road was required to be constructed but only 9.00

meters wide road is found to be existing,

A true copy of inspection report is annexed herewith and marked

as ANNEXURE R-2/1,
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7. It is pertinent to mention here that in case the completion
certificate is issued on the basis of the present sifuation, then the
Authority would not be able to bind the developer for completion
of the development works in future, which would affect the
residents of the society. It would be proper and in the interest of
the residents as well as the Authority that the. developer first
completes the pending works and only then the completion
certificate is issued.

8. It 1s pertinent to mention here that the procedufe to apply and
obtain completion certificate is enumerated under Section 15-A of
the Uttar Pradesh Urban Planning and Development Act, 1973. For
kind perusal of this Hon’ble Tribunal, Section 15-A of the Uttar
Pradesh Urban Planning and Development Act, 19;73 is reproduced
hereunder:

“15-A. Completion Certificate. — (1) Every person or body
having been granted permission under szzb—sectio;z (3) of
Section 15, shall complete the developments according to
the approved plan and send a wotice in writing of such
completion to the Authority, and obtain a completion
certificate from the Authority in the manner prescribed or

provided in the Bye-Laws of the Authority:

Provided that if completion certificate is not granted and
refusal to grant it is not intimated within three months after
receipt of the notice of completion, it shall be deemed that

the completion certificate has been granted by the Authority.

\J\SL/
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9. That further it is pertinent to mention herein that, as per clause
2.1.8 of the Building Bye-Laws 2008 speciﬁcaliy enshrines the
provision as to what procedure is required to be adopted in order to
get the completion certificate issued.

A true copy of relevant clause required for obtaining the
Completion Certificate along with aforesaid preséribed format is

annexed herewith and marked as ANNEXURE R-2/2 (Colly).

10.1t is submitted that the Respondent has always been vigilant in
fulfilling its responsibilities with due care and consciousness at all
times and has also been complying with the orders passed by this
Hon’ble Tribunal from time to time.

11.Therefore, it is submitted that, in view of aforesaid incomplete
work and shortcomings, the completion certificate cannot be

issued by the Respondent no.2 as same is in violation of Act and

Building Bye Laws.
ot
Respendeft No. 02
Meerut Development Authority
NEW DELHI

Date: }3ol]>>

Through i
)i

[RACHIT MITTAL]

Counsel for Respondent No. 02

RM Law Chambers

MZ-24 & 25, Ansal Fortune Arcade,
Sector 18, Noida- 201 301

Uttar Pradesh

Mob.: +91 9873997047

Email: office@rmlawchambers.in
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- BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
1 PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 492 OF 2022

ofig”‘m'55’?’f{ 1 THE MATTER OF:
/T oAan W :
oL ZFGREEN WOOD CITY VILLA JAN WELFARE SOCIETY & ANR.

...APPLICANTS

VERSUS
GODWIN CONSTRUCTION COMPANY PVT. LTD. & ORS.
...RESPONDENTS
AFFIDAVIT

I, Vijay Singh S/o Shri Kharag Singh, aged about 50 years working as
Town Planner, Meerut Development Authority, Meerut, U.P., presently at

Noida do hereby solemnly affirm and state as under:-

1. That I, i the aforesaid capacity is well conversant with the facts
and circumstances of the case derived on information from the
record. Hence, I am competent to swear this afﬁda\./it.

2. I have read and understood the contents of accompanying action
taken report. I state that the facts stated therein are true to my
knowledge derived from the official record, The légal submissions

are based on legal advice received and believed to be true.

VERIFICATION
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I, the above-named deponent do, hereby verify that the contents of
this affidavit from paragraph 1 to 2 are true to my knowledge derived from

official record. Nothing material has been suppressed. So, help me God.

Verified on this ]'deay of April, 2023 at Noida.

DENT '
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